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Joint Report in Compliance to Order Dated 07.02.2024 Issued by Hon’ble 
National Green Tribunal, New Delhi in O.A. 122/2024 Manoj Kumar Versus 
Shubh Chemicals &Organosys&Ors. 

1.   Background 

The complaint submitted by the applicant is that M/s Shubh Chemicals &Organosys, 
Dhansri, Tehsil Jansath, District Muzaffarnagar, Uttar Pradesh is involved in the 
production of Sulphuric Acid. On 03.11.2023 at about 11 A.M. some poisonous gas 
leaked in a very significant quantity from the factory and spread all over the 
agriculture fields around the factory and in the villages of WazidpurKawali and 
Dhansri due to which crops of the applicant sown in land measuring 10 Bighas and 
agricultural crops of other farmers were damaged. The applicant has further 
submitted that the above said unit is being run without any environmental 
clearance, permission from the concerned authorities and CTO from the UPSPCB. 

Order dated 07.02.2024 issued by Hon’ble National Green Tribunal, New Delhi 

In the above O.A., Hon’ble Tribunal issued directions on 07.02.2024, the effective 
part of which states that :- 

“…………………….. 5. In view of the averments made in the application, we also consider 
it appropriate that a Joint Committee be constituted to verify the factual position and 
take appropriate remedial action. Accordingly, we constitute a Joint Committee 
comprising of representatives of the Central Pollution Control Board (CPCB), Uttar 
Pradesh States Pollution Control Board (UPSPCB) and the District Magistrate, 
Muzaffarnagar and direct the same to meet within two weeks, undertake visits to the 
site, look into the grievances of the applicant, associate the applicant and 
representative of the concerned project proponent, verify the factual position and 
take appropriate remedial action by following due course of law. The UPSPCB will be 
the nodal agency for coordination and compliance. 6. Report of the Joint Committee 
be filed within one month………………..” 

2.   Action taken report in compliance to order dated 07.02.2024 of Hon’ble National   
Green Tribunal 

● In compliance to the above directions, joint committee members of CPCB, UPPCB 
and District Administration convened a virtual meeting through VC on dated 
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28.02.2024. During the meeting, it was decided that the joint committee shall 
inspect the unit on dated 29.02.2024. Minutes of Meeting is annexed as Annexure-1. 

● Accordingly, the joint committee inspected the unit and villages around the unit on 
dated 29.02.2024 
Following members were present during the inspection 
(a) Shri Ashbir Singh, Scientist-D, CPCB, New Delhi 
(b) Shri Gajendra Singh, ADM (F/R), District Administration, Muzaffarnagar 
(c) Shri Ankit Singh, Regional Officer, UPPCB, Muzaffarnagar 
(d) Shri Imraan Ali, AEE, UPPCB, Muzaffarnagar 

3.   Details and inspection report of M/s Shub Chemicals &Organosys, Dhansri, Tehsil 
Jansath, District Muzaffarnagar, Uttar Pradesh during joint inspection on dated 
29.02.2024 

The unit is involved in production of Sulphuric Acid. The installed production 
capacity is 125 MT / day of Sulphuric Acid.  The unit has capacity to store 1215 MT 
Sulphuric acid within the premises. During inspection, unit found operational.   

A : General Information   

1. Name of the unit and address  M/s Shubh Chemicals &OrganosysPvt. Ltd.  
Vill. Dhansri, Tehsil Jansath, Distt. Muzaffarnagar 

2. Name of the Proprietor/Contact 

person, Designation  
Contact No.   

Mr. AnshulKalra 

Director  
Mob. No. 09560834999 

3. Year of Commissioning  2022 

4. Sector  Private   

5. Production Capacity  Sulphuric Acid (98%) 125 MT/Day  

6. Raw materials & their requirement  Sulphur Powder 42 MT/Day  
Vanadium Pentoxide (Catalyst)  

7. Operational status  Operational   

8. Consent Status  Water and Air Consents valid upto 31.12.2024  

(Annexure-2)  

B : Water Pollution and its Control  

1. Water Supply Source   

 
Water Consumption (KLD)  

Tube well  

Industrial  170 KLD (Approx) 

Domestic  10 KLD  

2. 
NOC from CGWA/other authorized 

body 

NOC for borewell from Ground Water Department, 

Ministry of Jal Shakti, Government of Uttar Pradesh 

Valid till 03.03.2026 (Annexure-3) 

3. Water recycle and conservation Rain water harvesting system for the conservation 
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methods  of rain water is being installed. Unit also have 
Piezometer for the monitoring of ground water 

level.  

4. Water Meter to show 

consumption  

Yes, installed  

5. Flow measuring device installed at 

outlet of Neutralization Pit   

Not Installed  

6. Waste Water generation (KLD) 
(before treatment)  

 

 ● Industrial  

● Domestic  

3.0 KLD (Approx) 

2.0 KLD (Septic Tank) 

7. Waste Water treatment capacity 

(KLD) 

 

 ● Industrial  

● Domestic  

3.0 KLD  

2.0 KLD  

8. Details of ETP Neutralization Pit and Settling Tank   

9. Waste water discharged (after 

treatment) (KLD)  

● Industrial   

● Domestic  

 

 
3.0 KLD reused in process/Greenbelt Development   
2.0 KLD  

10. Mode of disposal of treated 

effluent (Details)  

Domestic effluent disposed through Septic Tank 

and industrial effluent used in green belt 
development/irrigation through neutralization pit 

and settling tank   

11. Effluent collection locations & 
analysis results (if collected)  

 

 

Locations Parameters 

pH BOD 

(mg/l) 

COD 

(mg/l) 

TDS 

(mg/l) 
Cooling Tower 

(Circulation)   

8.57 32.6 268 4916 

Neutralization Pit  11.69 46.0 358 5012 

Cooling Tower (Soft 
Water Storage Tank 

Outlet)  

8.32 14.0 70.8 2418 

C : Air Pollution and its Control  

1. Sources of Air Pollution  Absorption Unit and DG Set 125 KVA and 5 KVA  

During the inspection, DG 125 KVA found not 
operation and disconnected from main power 
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supply panel.   

2. Type of Fuel used with 

consumption  

Diesel – 10 Ltr./Month  

3. Stack details  Height 50 mtr. for Absorption Unit  

Height 1.0 mtr. for DG Set 5 KVA   

4. APCS details  Alkali Scrubber for Absorption Unit  

5. Samples collections points (if 

collected)  

-- 

 

 

Observations/Recommendations   

During the joint committee inspection on dated 29.02.2024, following 
shortcomings/violations were observed during the visit of M/s Shubh Chemical and 
Organosys Pvt Ltd, Village  Dhansri , Tehsil Jansath,  Muzaffarnagar and subsequent to 
aforementioned joint inspection, the complainants/farmers were requested to provide their 
written statement on 02.03.2024 before the nominated Magistrate District Muzaffarnagar. 
The observations are as follows :   

 

1. UPPCB Regional Office, Muzaffarnagar issued letter dated 01.03.2024 requesting 
complainants/farmers from nearby villages to remain present during the hearing 
conducted by the nominated Magistrate District Muzaffarnagar on dated 
02.03.2024. However, only 06 villagers appeared during hearing. The team 
including the nominated Magistrate, personally discussed the matter and 
statements were given in writing to the team which is annexed as Annexure 4. 
According to the written statement, on date 03.11.2023, there was some gas leak 
from M/s Shubh Chemical and Organosys Pvt Ltd, Village  Dhansri , Tehsil Jansath,  
Muzaffarnagar however, villlagers present during the survey have provided 
statement that they are satisfied with the actions being taken by the Team. They 
have stated that presently, they do not want to further action against the unit. 
Also, statement has been given that there has been no damage to the crops and 
understating/agreement has been done between the villagers and Industry for 
wherever damages were observed, The villagers have requested to the team that 
it should be ensured that this incident is not repeated by the industry in the 
future.  

 

2. The unit has installed production capacity for 125 MT / day of Sulphuric Acid.  The 
unit has capacity to store 1215 MT Sulphuric acid. For production of 125 MT of 
Sulphuric Acid, about 102 MT of Sulphur Trioxide shall be required. Both Sulphur 
Trioxide and Sulphuric acid are listed as hazardous chemicals under the 
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989.  As per rule 
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10(4) to 10(6) of the aforementioned rules, the unit is required to carry out an 
independent safety audit of its industrial activities with the help of an expert, not 
associated with such industrial activities and has to forward a copy of the auditor's 
report along with its comments, to the concerned authority within 30 days after 
the completion of such audit. The unit is also required  to  update the safety audit 
report once a year by conducting a fresh safety audit and forward a copy of it with 
his comments thereon within 30 days to the concerned authority. The unit failed 
to produce any safety audit report or any evidence of submission of safety audit 
report to concerned authority. 

3. In view of the quantity of hazardous chemicals handled by the unit, the unit is 
required to take out (before starting of handling any hazardous substance) one or 
more insurance policies under the Public Liability Insurance Act, 1991. However, 
the unit has not taken any policy under Public Liability Insurance Act, 1991. 

4. The unit has submitted hazardous waste manifest pertaining to disposal of 
hazardous waste to TSDF and the unit has applied for authorization under 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016 from U.P. Pollution Control Board, which is under process.  

5. The unit has not provided proper effluent treatment plant.   For effluent 
treatment, the unit has provided only concrete lined pits. The unit informs that it 
neutralizes acidic effluent generated in the process in these pits by mixing 
different wastewater streams. It was informed that the neutralized effluent is 
used in gardening.  However, no dosing system meant for neutralization was 
observed.  Further, the unit does not have any treatment system for treating high 
TDS effluent likely to be generated from neutralization as well as for treatment of 
rejected wastewater from DM water plant. 

6. Analysis report of Sample collected from the neutralization tank indicates 
parameters above the prescribed limits, which also indicates that the system is not 
efficient. Analysis report is annexed as Annexure-5.  

7. The unit has not provided any alarming system to be used in the event of any 
leakage. No satisfactory information regarding management of leakage of 
hazardous chemicals handled by the unit viz. Sulphur Dioxide / Sulphur Trioxide / 
Sulphuric acid could be provided by the unit. 

8. Some of the process pipelines were observed without any corrosion preventing 
coating. 

9. No colour coding / proper labelling was observed being provided to the process 
pipelines. 
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On the basis of the above facts/findings, Regional Officer, UPPCB, Muzaffarnagar vide 
letter dated 28.03.2024 (Annexure-6) sent to H.O. UPPCB, Lucknow with recommendation 
for imposition of Environmental Compensation and issuing of Show Cause Notice u/s 33(A) 
of Water (Prevention and Control of Pollution) Act 1974 as amended to comply all the 
recommendations made by the joint committee. As per recommendation, UPPCB Lucknow 
vide letter dated 02.04.2024 has issued Show Cause Notice u/s 33A of Water (Prevention 
and Control of Pollution) Act 1974 as amended along with show cause notice with directions 
of imposition of Environmental Compensation of Rs. 10,000/- per day from the date of 
inspection/observation of the violation till the rectification of violation (Annexure-7). 
 The above report is submitted for kind perusal and further directions from the 
Hon'ble Tribunal please.  
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